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Dat= of Decizion: 29.2.96.
35/91 with M2 5E20/94 (TA 24/92)
Union of India & Ani. .ea Appll cants
Versus

Shabbir Hussain | «++ Respondents
CORAM:

HOW'ELE MR, GOFAL IRISHIA, VICE CHATRMAN

HON'BLE ME. O.P. SHAFMA, MEMBEFE (A) ,
For the Applicants ... Mr. V.S. Gurjar
For the Respondent cee

ORDER
FER HOIV'BLE MF. GOFAL IRISHIA, VICE CHATPMAN

Appll'thb, Unior. of India and the Station Divector, 211 India Padia,
M.I.REoad, Jaipur, have F£iled thiz Feview Application u/r 17 of the Central
Administvative Tribunal (Frocedure) Fules, 1927, zecking a rveview of the

order paszed in TA 24/52 (cld tic.706/86) on 24.1.%4, The main ground,

Q

n
which the review iz sought, iz that while disposing of the aforesaid TA
this Tribural did not take into consideration the civoular of 1977, which
could not ke boought Lo the notice of the Trikwnmal by the vaspondantz as a
result of sheer inadvertence. I there was any civcular of 1977, it was
incumbent on the resporndesnts to producs the sams befors the Trilkunal for
perusal. Having nct done 2o, the rzapondsntz have shown uttzr negligsnce,
vhiich does not afford any ground for rveview.

Z. Thiz FReview Application is without any  subsitance and it is,

3. Since the Feviaw Application haz been disposed of on meriis, the MA

for condonation of dzlay in filing the Feview Application has becoms
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infructucus anc s diapcsad of ascardingly.
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(O.F. SH lRMAJ (GOPAL FRISHNA)
MEMBER (A) VICE CHAIRMAN



